FORM-G

RE-ISSUANCE OF INVITATION FOR EXPRESSION OF INTEREST
FOR

SHRI TRADCO DEESAN PRIVATE LIMITED
OPERATING IN STARCH MANUFACTURING AT DHULE, MAHARASHTRA

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. [ RELEVANT PARTICULARS [
1. | Name of the corporate debtor along | Shri Tradco Deesan Private
with PAN & CIN/ LLP No. Limited

CIN-U15400MH2010PTC203313

2. | Address of the registered office 26, Anantwadi, 4th Floor,
Bhuleshwar, Mumbai — 400 002 °*

3. | URL of website As per the information provided by the
Corporate Debtor, there is no
operational website of the Corporate

Debtor.
4. | Details of place where majority of Gat No. 93-94, Deopur Biladi Phata,
fixed assets are located Mumbai Agra Road, Dhule,
Maharashtra — 424 005
5. | Installed capacity of main Details not available
products/ services
6. | Quantity and value of main Operations of the CD has been closed.
products/ services sold in last As per available Audited Financial
financial year Statements CD booked Turnover is
Turnover: Rs. 64,19,96,968 (Financial
year 2019-20)
7. | Number of employees/ workmen Information not received from Directors

of CD. As per our Findings so far, no
employees or workmen are there.

8. | Further details including last All the details are available at the
available financial statements (with office of the Resolution Professional
schedules) of two years, lists of located at Office 109, Surya Kiran
creditors are available at URL: Building, 19 Kasturba Gandhi Marg,

New Delhi- 110001 and can be sought
at: cirp.tradcodeesanf@gmail.com.

|P-P-02008/
2020-21/



Expression of Interest

9. | Eligibility for resolution applicants Details are available at the office of
under section 25(2)(h) of the Code is | the Resolution Professionallocated at
available at URL: Office 109, Surya Kiran Building, 19

Kasturba Gandhi Marg, New Delhi-
110001 and can be sought at at:
cirp.tradcodeesanf@gmail.com

10.| Last date for receipt of expression of 23-12-2023
interest

11.| Date of issue of provisional list of 28-12-2023
prospective resolution applicants

12.| Last date for submission of 02-01-2024
objections to provisional list

13.| Date of issue of final list of 07-01-2024
prospective resolution applicants

14.| Date of issue of information 12-01-2024
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15.| Last date for submission of 11-02-2024
Resolution Plans .

16.| Process email id to submit cirp.tradcodeesan@gmail.com

“” Sdl-
Rakesh Kumar Relan
Resolution Professional

M/s. Shri Tradco Deesan Private Limited
IBBI/IPA 001/1P-P-02009/2020-2021/13119

(AFA Validity: 22.05.2024)

Regd. Address: B1/701, Ganga Satellite, Waowarie, Near Kedari Petrol

Pump, Pune 411040

Communication Address: 109, Surya Kiran Building, 19

Gandhi Marg,New Delhi- 110001
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CRIGICREIG) AR | | smeorfavana da 3m2. a1, 35 : 1 BIAR a1a (Rs.) (Rs.) e °
IEA  HOITT ana"r : Qa?:ﬁ??rvao_ﬁzﬁm éﬁ A FAeee AT Cost of 18%
R arfor ;@ﬂmﬂmﬂiﬁgm ﬁ IgeRl Tender GS?I' Total
élaq a{z 6 33 i Aufia & 20T . fefae
STOT W JEN 3. ¢&/033 (e Tersh.Tewy, Special repair works by providing specialized chemical treatment to RCC members viz. column and
o N ) K TAAI).2093.9031R) AR 3ierfia 1 S el beam on front side corridor portion and rear side balconies of building 'M' at Parel Staff Quarters 22843739.00 | 175000.00 5000.00 900.00 5900.00
a'mﬂ?r{ % Ty ﬁ'sz e ¢ B.9Y,E8,8¢¢/- dAlel PR : B (under Section 353-B of MMC Act 1888).
3%,300/-. derat : go fea, qof SuamEn - - - - - L - -
ﬁﬁ IHAT fgast @ it o, A (), o B 5 |CEC/C2/161/ | Carrying out special repairs works by providing chemical trez'atment to RCC members & allied civil works including 16992468.00 | 130000.00 5000.00 900.00 5900.00
qjma“r ?Iﬁ 3T | | ersvare aRika T I : 04.09.2038 Asi internal & external painting of Prabhadevi RSS cum Officers' Quarters, Worli (under Section 353- B of MMC Act 1888).
93.00 a1, T 3R 93,00 AT, HaR FIA. CEC/C3/162/ | Cutting & dismantling front side common gallery chajjas rear side gallery top chajja and drop wall of Buildings
dferdier e = e 2. s PR fifer qufm 3 C.D,G & H at Deonar Staff Quarters (under section 353-B of MMC Act 1888). 5914470.00 | - 45000.00 3000.00 540.00 3540.00
e c qrear @ i W”VTW e éov"‘ain““a; i 4 |CECIC3MB3/ | oyerlaying of asphalted yard surface with Premix asphalt in the extended portion of Santacruz Bus Depot. 5910854.00 | 45000.00 3000.00 540.00 3540.00
o g ¥ oM. 3. > CEC/E/164/ . W L . o
TR AR ST | [#aw bz wwwireps.gov.in 5 Electrification of proposed 33 KV Receiving Sub-Station in the premises of New Hind Mill at Mazgacn. 1663909.00 |  15000.00 1000.00 180.00 1180.00
&R 3oldgifelds Ueadiel 19T 83 QTdhdlel
&1 A e 35. | |onfor &frfrr v T g | CECICINBS/ | ponovation of Staff Toilet block on ground floor of BEST Bhavan Building at Colaba Bus Depot. 1400860.00 | 15000.00 1000.00 180.00 1180.00
a;'é 'q \gQ] qg‘ AR HBUARN UdTeo . 8. 3gdk
. depefiard) Aus T afse fqermeia CEC/C3/166/ | Resurfacing of internal roads with premix asphalt at Bhoiwada Staff Quarters along Building A,B,C and repairs
sfRiar (e dan), frara to pot holes along front side of Building D & E.
Fofier T | | o - 7 ; ; : 1322960.00 | 15000.00 1000.00 180.00 1180.00
v;|'|?,ﬁ:[ 31T | | 3a, acn #Fien, FHea w4, #HaE slRewe
qEad d o, g | CECIC3NE7/ | pocirfacing of internal roads with premix asphalt near Building H, J, K & L at Parel Staff Quarters (Phase-1) 1233965.00 | 15000.00 1000.00 180.00 1180.00
. A2, 4. AR fafaer Ad=iferas mooT efRoT
E'Fﬁd a i B 5 al. | [smeer 2090 fiifma 9Y4.0€.20909 =T
A FE ae R ﬂwaﬁﬁaﬂ%» et §-Forfren agen 9 C'g%g‘gfm Operation of water pumps at Shivaji Nagar Bus Depot and Shivaji Nagar Bus Station (2023-26). 614196.00 | 10000.00 500.00 90.00 590.00
. ¢&/3023 f&. 0£.92.3023 i
UfERTae TTIgeT. JTaT a—
Ny 10 0'52%’533_’2159! Reconstructing the sunken cement concrete surface in front of Traffic Building at Wadala Bus Depot. 606357.00 | 10000.00 500.00 90.00 590.00
CEC/E/170/ | Cleaning and checking of ceiling fans and various types of electrical fixtures in premises under jurisdiction of
g (_.\ " 2023-24 Electrical works Department (Eastern Suburbs) 2023-2024. 551409.00 10000.00 500.00 90.00 580.00
_iili\aal Ha'”m \9 CEC/E/171/ | Cleanin d checki f ceiling f: d i t f electrical fixt i i der jurisdicti f
- g and cnecking of celling fans ana various types of electrical Tixtures In premises under jurisaiction o
m ,\) o .\) 3 ? % 12 2023-24 Electrical Works Department (Western Suburbs) 2023-2024. Sl dly ALY LU — Sl
A A ST T G A s 13 C';gégf ;ZW Carrying out allied Electrical work of Agarkar chowk Bus Station at Andheri (East). 478927.00 |  8000.00 300.00 54.00 354.00
3= ‘;‘; : . T* 14 CEZ%EC;QISI Operation Of Water Pumps at Oshiwara Staff and Officers’ Quarters at Goregaon (West). 405848.00 8000.00 300.00 54.00 354.00
QeR AT Gt A S qE
qeftet ‘_"@%‘W H, Tfe d Ieeies sheaet 15 Ci%f;g:“ Operation Of Water Pumps at Dindoshi Staff and Officers’ Quarters at Goregaon (East). 363598.00 8000.00 300.00 54.00 354.00
SGAY TeATSl TS § Hfaer @, St 9T, whgd
qrTeTaTd A9 SR, AT SIS SETd T 16 C';gégf;f’ Electrification work at Majas Bus Depot Road widening of JVLR affected boundaries. 32521000 |  8000.00 300.00 54.00 354.00
%.8¢,93,3%%/- (&, oA A& AEW
TR Ay Tears w) IR, "er FafeRem Tender documents are available on the website https://mahatenders.gov.in. Tenders shall be submitted online as per time schedule tabulated hereunder.
Hiee quaitel f§. 0¢/23/3033 URT WWW. For Tender Sr. Nos. 1to 4 For Tender Sr. Nos. 5to 16
mahatenders.gov.in a1 &9 Giderer e-Tender Publishing Date On 08.12.2023 at 11.00 A.M. On 08.12.2023 at 11.00 A.M.
ST - WWWSSarT-l]%éhatendegrS Bid Submission Closing Date On 29.12.2023 Upto 03.00 P.M. On 22.12.2023 Upto 03.00 P.M.
h ‘j%q =2 qara@r . . : .
govin ar 3= Bid Opening Date On 03.01.2024 at 3.00 P.M. On 28.12.2023 at 3.00 P.M.
SATTerE fifersr geRgan Tede. Reran fAfaer ufd, s9m 34 vapn sanfe=h fbad Sy / @ RurTd wiervard Ao A8 ardt uar g =,
fommor - ey PIUTAE] BRUT A ol IS WBRU! 12T ARG 3UHATE gares HATAd Aei. e 3usvarh aiie e ehavararadal 3UbATl ga el sareid
fedieh - 02/23/2033 ad/- I : E AT $¥ IUHATT 3AHa Haeersray 3ude! 38 (www.bestundertaking.com)
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FRIDAY, DECEMBER 8, 2023

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

NOTICE
TATAELXSILIMITED REGISTERED OFFICE: ITPBROAD,WHITEFIFLD
BENGALURU-560048

NOTICE s hereby given that the Certificate for the under mentioned Securi-
ties of the Company has been Last/ misplaced and the holder of the said Secu-
rities/applicant has applied to the Company to issue duplicate Certificate.

Any Person who has a claim I respect of the said securities should lodge such
claim with the Company at its Registered office within 15 days from this date,
else the Company will Proceed to issue duplicate Certificate without further
intimation.

NameofHolder- KindofSenioritiesand No. of Securi- Distinctive Number
CHETAN K TRIVEDI facevalue-Rs.10itch ties100 31649490
shares To 31649589

Place - Amreli Date-08-12-2023 Chetan K Trivedi (Name of Holder)

E-AUCTION SALE NOTICE FOR SALE OF ASSETS OF
COSTRA ADVERTISING INDIA PRIVATE LIMITED
CIN: HEE1EHMHEHHTFTG‘IE?34E
Registered Office: 4024, At
Murnbai,
[sale ol Assels under In nluum.', and Eﬂ {

ari (West), Mumbai City

stcy Code, 2016)

Motice is hereby given 1o public in general that the wndersigned Liquidator of COSTRA
ADVERTISING INDIA PRIVATE LIMITED {Corporate Deblor), in Liguidation, appointed by
the Hon'ble Mational Company Law Tribunal, Mumba:, (Adjudicating Authority/NCLT) vide
orderdated 17.02. 2023 |Liguidation Drder) imtends to sell movable assets (Assets) owned
by Corporate Debtor and forming part of the Liguidation Estate of Carporate Debtor throwgh
e-auction on “as is where is basis”, “as is what 1s basis”, "whalever there is basis" and
“wilhout recourse basis®. The list of Assets put up for auction are available on
httpsinctaucton.auctiontigernet General pebdic 1 invited to bid eiher personally or
throdgh duly suthorized agent,

Last datelime for submission of tender documents'hid | 22122023

Las! date for informalion sharing and site visil | 03.01.2024
Last date of EMD Deposit | 05.01.2024
Date of E-Auction 07.01.2024

| 11:00 A.M. to 01:00 PM.
0R 02:00 EM. 1o 03:00 PM.

The reserve price and earmest money depesit will be a3 mantoaad in the talba betdw against

Time of E-Auction:

the respective Assat(s). {Price in INR)
QOption| Description of Assat(s) along Reserva EMD :Riﬂ Incramental
| with address Price | Value
Sale of Both the Machineries ol the Corparate Deblor
E-Auction date: 07.01.2024
E-Auction Time: 11:00 A.M. to 01:00 FM.
| &) Machinery described as NE Hydraulic
1 | Shearing Machine. Type: G5 3106 19.81,188- | 1,88 119/-| 50,000/

Manufactured by: Hindustan Hydraulics
Private Limited.
AND
B} Machinery described as CRE Hydraulic
Press Brake. Type: EHPe 150 31725
Manulactured by Hindustan Hydraulics
Frivaie Limitad
Sale of Machinery on piece meal basis will be available there are na hids received
under Option 1 E-Auction date: 07.01.2024
E-Auction Time: 02: M EM. 1o 03:00 FH

| Machinery described as NG Hydraulic |

2 E}]Eanng rﬂanhme T}lﬂ& G‘\: 3 {:ﬁ EE’UE‘I 3-'- E‘ﬁ.m1.'l' 25.'3-‘3[[-'-
Manufackured by: Hndustan Hydraukcs
| Privaty Limiad, cpanridic, ey
4 Machinery described as CRG Hydraulic
Press Brake. Type: EHPa 150 31/25 | 13.30.375/- |1 32 038-| 25 000-

htanulactured by Hindustan Hydsaulics
Private Lirmitad
Note: Right to bvd far Option 2 ang 3 shall be avalabile ondy in case here are no bids received)
Liroer Opion 1,
Both the machineries are localed af: Gala Mo, G-1 to Gala Mo, G-12, Abdul Rashid|
Egrré%%mﬂ. near Nityanand Petrol Pump, Village Palhar, Taluka Vasai, Distrct Paighar
1 :
oale will be dong by the undersigned through E-Auction sarvice provider E-Procurgment)
Technologies Limited (Auction Tiger), The sale shall be subject to the terms and conditions
prescribed inthe Process Memorandum available on hitps:‘ncitaucton. suctiontigernet and]
the following:
1.The particulars of the Assets specilied in tha list of Assels have bean stated as per best
information available with the Liguidator on bona fide basis. It is clarified that the Liquidator
makes norepresentation regarding the accuracy of the staius of the Assels.
2 I any offer is raceived within the last 5 (five) minutes of closure time, the bidding time will]
be extended auformatically by another 5 (five) minutes, the auction will automatically pet
closed atthe extended 5 (five) minutes.

Date : 08.12.2023
Place ;: Mumbai

Liquidator of COSTRA ADVERTISING INDIA PRIVATE LIMITED
Reg. No.: [BBYIPA-D0Z9P-NDO324/2017-1810920

Addrass: A1 Satya Apartment, Opp to Kandivali MTRL Telephana Exchange,
5 ¥ Road, Kandivali (West), Murmbai 400067
Email: cirp. costraadvertisingEgmail. com
Contact No: 9707246060

IP Hitesh ’A'nlharl‘

SKF INDIA LIMITED
Registered Office: CHINCHWAD, NEAR CHAPEKAR CHOWK,
PUNE ,MAHARASHTRA-411033

Motice s hereby given that the Cerificateds) tar the under mentioned Equily Shars
of the Company have been lost § misplaced and the holder(s) of the said Equity
Shares have apphed 16 the Company to issue duplicabe Share Cartificate(s).

Ay person who has a cdaim in respect of the said Shares should e the &a0mse
with the Company at its Registersd Office within 15 days from Lhis date alse tha
Company will procead to issue duplicale cerificata{s) to the aforesaid applicanis
without any further intimation.

No.of [Kind of | Cert. | pistincive Nos.
Folio Me. |Name of Shareholder Sacy |Secus Y| Nos i
EBIREN JAYANTILAL SHAH: EE|LF||:]|' 5
KFBO050753 JT1-HANSA 140 | Rs.t0n| 1203 11112534
JAYANTILAL SHAH pach
JTE2=ARVIMD
JATANTILAL SHAH

Name Of Holder :

ARVIND JAYANTILAL SHAH,
HANSA JAYANTILAL SHAH,
BIREN JAYANTILAL SHAH,

Flace: Bumbsai
Date: 0822023

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

SHRI TRADCO DEESAN PRIVATE LIMITED OPERATING IN
STARCH MANUFACTURING AT DHULE, MAHARASHTRA

(Under Regulation 364 {1) of the Insalvency and Bankruptcy Board of India
{Insolvency Resalution Process for Corporate Persons) Regulations, 2016

PUBLIC NOTICE

Notice is hersby given that the following Share Certificates for 273
Equity Shares of Rs.10/- (Rupees ten only) each with Folio No. 2127069
of HOFC BANK LTD, having its registered office at HDFC Bank House,
Senapali Bapat Marg, Lower Parel (West), Mumbai, Maharashira,
400013 registered in the name of RAVI DUVVURL have been lost.
RAVI DUVVURU has applied to the company for issue duplicate
certificate. Any person who has any claim in respect of the said shares
cartificate should lodge such claim with the company within 15 days of
the publication of this nofice.

Folio Certificate Distinctive Mos. MNo. of
No. MNo. From To Shares
21270645 | 1050452 - 1060454 | 230008450 - 230008731 273
Date: 8™ December 2023 Sd/-

Place: Mumbal RAVI DUNVURLU

L2148 TORRENT PHARMACEUTICALS LIMITED

RELEYANT PARTICULARS

Mame nftha Corporate Debtor | Shri Tradco Deesan Private Limited

| CIN: US400MHZ0MOPTC203313

Address of the registered uifme 26, Anantwadi, 4th Floor, Bhuleshwar,
Mumbai - 400 002

1-..:-|

ION EXCHANGE(INDIA) LTD
Registered Office : ION House, Dr. EMoses Road,
Mahalaxmi, Mumbai 400011

NOTICE is hereby given thatl the certificate(s) for the undermantionead
securities of the Company has/have been lostmislaid and the holder{s)
of the said securities /applicant(s) has'have applied to the Company o
release the new cerificate, The Company has informad the holders |
applicanis thal the sakl shares have been ransferred o IEPF as par
IEPF Rules. Any person who has a claim in respect of the said secunties
should lodge such claim with the Company al its Registered Office within
15 days from this date, else the Company will procead o releasze the
new certificate to the holders [ applicants , without further intimation.

Name of the Kind of | Face Valueof | No. of Distinctive
Shareholder Securities| Securities | Securities Mo.{s)

Rasiklal J. Kotecha | Equi Rs. 10/- 152 3865333

e o b e RIS . BEESAd

Place : Rajkot g Rasiklal Jathalal Huﬂ:ha
i DBE-12-20

Reglstered Office: Torment House, OfF Ashram Road,
Ahmedabad, Gujarat- 380009
Maotice is hareby given thal the Certificatels) for the under menlioned Equily Sharaes
af the Company have been lost [ migplaced and the holdens) of the said Eguity
Shares have applied to the Company to issue duplicate Share Cartificata(s).

Any perscn who has a claim in respect of the sad Shares should lodge the same
with the Company at ite Registerad Cffice wilhin 15 days from this date elsa the

Company will procesd 1o ssue duplicate certificatels) to the aforesaid ApMsAnts
withouwt any further intimaticn.

aa

URL of website As per the information provided by the
| Corporate Deblor, there is no operational

weabsite of the Corparate Debtor

4| Details of place where majority | Gat No. 93-84, Deopur Biladi Phata, Mumbai
of fixed assets are located | Agra Road, Dhule, Maharashira - 424 005

5 | Installed capacity of main Details not available
products’ services

6.| Quantity & value of main products/| Operations of the CD has been cosad. As per avaliable
senvices sold in last financial year | Audded Fnancial Satements CD bocked Turnover is

_ | Turnover: Rs. 64,19,96,968 (Financial year 2019-20)
7.| Number of EI'I'IFIl'EI'l.'E'EIEI workmen | Infarmation not raceived from Directars of CD. As per

| our Findings 50 far, no employass or workmean are Bere
& | Further details including last avad ahle Al the detauls are avallable at the office of the
financial statements (with schedules) | Resolution Professional located at Office 108,

of twa years, lists of creditars, i Surya Kiran Building, 19 Kasturba Gandhi Marg,
relevant daes for subsequent events | Mew Delhs- 110001 and can be sought at:

of the process are avaitable al cirp.iradcodeesan@gmail.com.

Ho.of |Kind of Cert.
Folio No. |Mame of Shareholder S |Sacnd PVl Now Distincive Nos.
HOLDER- 400 | Equity |T227 | BAGBEGAT -
TREOQ12885 SOHAM SINGH SETHI Rs.5. 84682040
JT1- RAJESH GILL BOD | gach ava70| 338402361 -
3138403160
Place: Mumbai Mame Of Holder :
Daig, 08122023 RAJESH GILL

[ =]

Eligibifity for resolution applicants | Details ara available at the offica of the Rasoiution
under section 25{2)(h) of the | Professional located at Cffice 109, Surya Kiran Buiding
Code is available at 1% Kasturba Gandhi Marg, New Delhi- 190001 and

| Gan e sought at cirp.tradeodeesan@gmail. com

10| Last date for raceipt of axpression 23122023
of interest

@2 kotak

Kotak MahindraBapk,Limited

Registered Office: 27BKC, C 27, G Block, Bandra Kurla Complex,
Bandra (East), Mumbai - 400 051

Tel: +91 22 6166 0001, Fax: +91 22 6713 2403
Website: www.kotak.com Email: KotakBank.Secretarial@kotak.com

11.| Date of ssue of provisional list of | 28-12-2023
prospective resolution applicants

12| Last date for submission of | 02-01-2024
| objections to provisional list
13| Date of issue of final list of 107-01-2024

progpective resolution applicants

14| Date of izsue of mformation [12-01-2024
memaorandum, evaluation matrix
and request for resalution plan to

prospective resolution applicants

15.| Last date for submission of
resofution plans

| 11-02-2024

NOTICE is hereby given that the below mentioned share certificate(s) of the Bank
have been lost/misplaced and the holder(s) thereof have applied to the Bank forf
effecting issue duplicate certificate(s).

Any person who has a claim in respect of the said shares should lodge his/her
claim with the Bank’s Registrar & Transfer Agent, KFin Technologies Limited af
Selenium building, Tower-B, Plot No.31 & 32, Financial District, Nanakramguda
Serilingampally, Hyderabad-500032 within 7 days from the date of this Notice
failing which the Bank will proceed to issue ‘Letter of Confirmation’ (in lieu of
duplicate certificate(s)) to the concerned holder(s), in accordance with thg
applicable provisions of law, without any further intimation:

KMF805488 Suneetha Menon

409502 96747430 — 96747629

| cirp.tradcodeesan@gmail.com

1| Process email id to submit EOI

Date ; 0B.12.2023
Place: Maw Delhi Rakesh Kumar Relan
Reschidion Professional for Mis. Shr Tradoo Dessan Private Limited
Regn, No.: IBENTPA-DDNP-P-020090 302 0-2021113119 | AFA Validity: 22,0520
Regd. Add.: B1701, Ganga Satellite, Waowarie, Near Kedan Petrol Pump, Pune 411040

Sdi-

. KANARA
I{CF’L CONSUMER

PRODUCTS LIMITED

IFORMAERLY ERMOWR &5 CURLOM LT

KANARA CONSUMER PRODUCTS LIMITED

(Formerly Known as KURLON LIMITED)

(CIN : U17214KA1962PLC001443)

Regd. Office : # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road,
Bangalore - 560 042. Phone : 080 - 4031 3131, E-mail : secretary@manipal.com

NOTICE OF THE 61st ANNUAL GENERAL MEETING TO BE HELD

THROUGH VIDEO CONFERENCING / OTHER AUDIO-VISUAL MEANS

NOTICE s hereby given that the 61st Annual General Meeting ("AGM") of Kanara Consumer Products
Limited (Formerly known as Kurlon Limited) {“the Company”) will be held on Friday, the 29th day of December,
2023 at 11.30 a.m. through Video Conferencing (*VC"VOther Audio-Visual Means ("OAVM”) o transact the Ordinary
and Special Business (es) as set out in the Notice calling 61st AGM, in compliance with applicable provisions
of Companies Act, 2013 and Rules framed thereunder and the MCA Circular No. (9/2023 dated 25/09/2023,
172022 dated 28/12/2022, 02/2021 dated January 13, 2021 and General Circular No, 0212022 dated May 5,
2022 (collectively” MCA Circulars”), without the physical presence of the members at the venue. The Registered 1.

office of the Company shall be deemed venue of the meeting.

In compliance with the applicable Circulars, the Notice of the B1st AGM and the Annual Report of the
Company including financial statements for the financial year 2022-23 along with Board’s Report, Auditor's
Report and other documents required 1o be altached thereto, have been sent on December 7, 2023 through
electranic made to the members of the Company whose email address are registered with the Company /
Depository Parficipant(s). The requirements of sending physical copies of the Notice of 61st AGM and
Annual Report to the Members have been dispensed vide said MCA Circulars. The Nofice of the 61st AGM and
the Annual Report of the Company for FY 2022-23 will also available on the website of the Company at

https:/lwww._kacpl.comfinvestors/
Instructions for remote e-voting and e-v

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014 (as amended), Secretarial Standard No. 2 on General Meetings and
the Applicable Circutars, the Company is providing facility of remote e-voting/e-voting to its Members to cast their
voles electronically in respect of the business fo be fransacted at the AGM as set forth in the 61st notice of AGM 7
provided by National Securities Depository Limited (NSDL) for facilitating veting through electronic means, as the
authorized agency. Members holding shares as on the cut-off date of Friday, 22nd December, 2023, may cast
their vote electronically. A person whose name is recorded in the Register of Members or in the Register of
beneficial owners maintained by the depositories as on the cut-off date i.e. Friday, 22nd December, 2023 anly shall
be entiled to avail the facility of remote e-voting as well as voling at the AGM. The remote e-voling period
commences on Monday, the December 25, 2023 (9.00 a.m. IST) and ends on Thursday, the Decembser 28, 2023
(5.00 p.m. IST). The remate e-valing module shall not be allowed beyond 5.00 p.m, on Thursday, the December 28, 9.
2023. The remote e-valing madule shall be disabled by NSDL for voting thereafier.

The manner of e-valing for shareholders holding shares in dematerialized mode, physical mode if any and for
shareholders who have not registered their email addresses has been provided in the Nofice. Login details for
remote e-voting' e-voting at AGM has been made available to the members on their registered email address.
A facility of joining the AGM through VC / OAVM is available through NSDL e-voting portal at
www.evoting.nsdl.com. Members are requested 1o refer to the B1st AGM Motice for details and procedure for
lagin during the AGM. Once the vale on a resolution is cast by the shareholder, the shareholder shall not be 10.
allowed to change it subsequently. In case a person has become the Member of the Company after the dispatch 1.
of Motice but on or before the cut-off date i.e. Friday, 22-12-2023, he [ she may obtain login id and password by
sanding a request over at evoting@nsdl.com. or secretary@manipal.com in mentioning demat account number/
folioc number, PAN, name and registered address. Such members may cast their votes using the
instructions, in the manner specified by the Company in the Notice of 61st AGM, However, members who are 12,
already registerad with NSDL for e-voting can use their existing User id and Password for casting their vole through

remote e-voting / e-voting at the AGM,

The facility of e-voling shall be made available at the AGM and members attending the AGM, who have not 1
already cast their vate, may cast their vale electronically on business(es) sel forth in Notice. The members who
have cast their vole by remote e-voling may attend the AGM but shall not be entitled to cast their vole(s) again
at the AGM. Members holding shares in physical form, whose email address s not registered with the Company or
with their respective Depository Parlicipant's, may reqgister their email address by sending a scan copy of a 5
signed request letter mentioning name, folio number, complete address, scanned copy of self- attested PAN
Card and any document (such as Driving Licence, Passport, Bank Statement, AADHAR) in support of the
address of the Members registered with the Company, by sending an email at secretary@manipal.com and / or
supporti@purvashare.com send letter to the Company’s RTA. Members holding shares in demat form, can update

their email address with their respective Depository Participant/s.

The Board of Directors of the Company has appointed Mr. Deepak Sadhu, Company Secretaries, as Scrutinizer
to scrutinize the e-voling procedure in a fair and fransparent manner. The results shall be declared not later

than forty-eight hours from conclusion of the meeting.

ing durin

For KOTAK MAHINDRA BANK LIMITED
Sd/-

Mumbai, December 07, 2023 Company Secretar

Avan Doomasiq

Communication Add.: 109, Surya Kiran Building, 19 Gandhi Marg,MNew Delhi- 110001

Ja AXIS BANK LTD.

Corporate Office, Structured Assets Group, Tth Floor, *Axis House”, G-2
Wadia International Centre, Pandurang Budhkar Marg, Worli, Murmbai - 400 025

INVITATION FOR ASSIGNMENT OF DUES UNDER SWISS CHALLENGE PROCESS

Axis Bank Limded ("Axiz”, "The Bank™) hereby invites proposal from ARCs ' NBFCs | Fiz [ Permitied Transferees
for acquisition of its cutstanding debi of the following accounts through a competitive bidding process. The sale of
deblis on basks ol “As iswhera 57, "As ks what is" and “Whatever there i5° and “No Recourse’,

(Rupees In crore)

| Name of Account Principal Outstanding as on 30.09.2023 | Reserve Price
Biue Bird India Lid £0.42 | 1.05

The schedule of procedure and fimelines for the bid are as under;

| Bid Process Timelines

|ARCs{NBFCs/ Fis/ Permitted Transferees to submit Expression of| 13" December 2023 by 05:00 p.m
||ntEresl-'.-’d':l‘19wnh an Eameslr.'lune y Deposit (EMD) of Rs.0.10 crore

| Tirmeding for Due D

A T e = e

e S e et e A N A PR L

14" December 2023 fo 27" Decamber 2023

Las.! Dateof suhmussmnafﬂld Documents/Binding offer : ..f;'-,-. urt-eﬁ:weﬂﬂ‘ Dewmbﬁzmhhrns Eli}pm
'ﬁ.uc'lnn.l E-auction process and Declaration of successfulbicder  10n or before 20" Decemnber 2023 by
' 05:00 p.m.IST

iIssuslm:s: of acceptance by Axis Bank Lid. (subject to approval of|On or before 307 Decembear 2023
{competent Authority of Axis Bank Lid.)

{Agreament

|Receipt of assignment consideration and execution of Assignment|On or before 30" December 2023

& Ln

the AGM

course of process.

8-voling applicable law in force.

For KANARA CONSUMER PRODUCTS LIMITED
(Formerly Known as Kurlon Limited) 20

Date :08-12-2023
fﬂmd Bavgalprecpapr. in

For and on behalf of the Board 19,

Sd-
Madhusudan K. R,

Chist Financial Officer Sepet i

Date: 08" December 2023

The broad terms of the offer are as follows -

The assignment shall ke on upfront 100% Cash Basis ondy.

2. This assignment s being done under Swiss Challenge Method as perthe extant RBI guidelines

3. The ARCs | NBFCs | Fls | Transferses "Bidders”) 1o subrit an unconditional Expression of Inlerast (EQH)
alongwith an EMD of Bs.0.90 crore via Demand Drafl i favour of “Axis Bank Ltd.” payable al Mumbsi
eprassing their interest in conducting the due diligence and acguinng the above accountidebl, by sending
e-mail o piyushi.decrai@axisbank. com | smita. petange@axishank.com and submession of onginal hand copy
of the ECH alongwith EMD al the address mentionad herenbelow on or before 13th Decembar 2023 by 05:00
p.m. Mumbai; Piyush Deoral Smita Patange, Axis Bank Ltd., Structured Assets Growp, 7ih Floor, Asis House, C-
2, Wadia international Centre, Pandurang Budhkar Marg, Worll, Mumbai-400 025 Maob, No. - +51-8920085385

4. Please note that interested bidders shall be permitted 1o participate in the process only if EMD amount has

been racavad by the Bank along with unconditional EQI.

The Bank resarves tha right to accept or reject any inaligible ECI without agsigning any reason tharaof.

Preliminary Information Memorandum (FIM) will be shared with the Bidders who express their inferest in

acquiring the above account(s)/debt{s), subject o execution of a Non-disclosure Agrearmeant, in the format

prescrited by Axis Bank Ltd, The PIM will contain brief detads of the above account/debt. Such information is

furnished on the basis of data availabla with Axis Bank Ltd. and shall not be deemad to ba a representation by

Auxis Bank Lid. about quality of assets, The Badders shall conduct their own due diligence, investigation,

analysis and independant warification.

In case there are more than one bidder, the sale would be held through private suction at Corporate Office at

Structured Assets Group, Tth Floor, C-2, Wadia International Canter, Pandurang Budhikar Marg, Worli,

Mumbai 400025 or e-auction, details of which would be provided to the paricipating Bidders during the

8. Duediligencefindependent verification shall be undartaken by the participating Bidders attheir own costs, By
virlue of submission of the offer, it shall be deemad that the participating Bidders have conductad thair own
independent due diligence, investigation, analysis and independent verfication in all aspects covering the
liabilities, legal proceadings. encumbrances and any other duas atc., 1o their complete satisfaction.

During the process, format of bid document will be provided to the participating Bidders who would be
required o subrmil the sianed bid docurnent along with detads (Name, Dasignation, Phona Numbear and Email
Address) of Officials authorized for submitting the bid and for representing the institution in the auction
process. Scan copy of the signed Bid Documeant is to be submitted on email id pivesh 1 deorai@axisbank.com
I smita.patange@axsbank com. Also, the hard copy of the signed bid document and ofther documents
mentioned in the same should be deliverad to the Senior Vice Presidant, Struciured Assets Group, Axis Bank
Ltd., Corporate office, Tth Floor, South Wing. Wadia intemational Centre, Pandhurang Budhkar Marg, Waorli,
Mumbai = 4000235 All the necessary documents along with the bid should reach us on or bafore 25th
December 2023 by 03,00 p.m

Conditional and contingant offers shall be Kable to be disqualified by Axis Bank Lid.

The paricipating Bidders shall not be entitled to withdraw or canca! is/their offer once submitied. In an event
of successiul bidder withdrawing from the auction process afer submission of bid, the said Bid amount | EMD
J any upfront amount shall siand forfeited and Axis bank reserves iis nights o charge interest, damages e,
from the said bidder and shall at its cwn discration file case against the said bidder under the provisions of

Ay Bid amount / EMD | upfrant amaunt subrmitted by the successful bidder is on non-refundable basis and
the said Bad amount / EMD / upfront amount shall not be refunded back to the successiul bidder in any event
whatsoaver (including but not limited 1o cancallation or withdrawal of bid by the suecassful bidder),

13. Bvaluation of the offers shall be at the scle discretion of Axis Bank Ltd.

. The offer shall remain valid il 30th December 2023 within which penod, the entire process of receipt of
assignment consideration, execution of assignment agreemant. aic. will have 1o be completed. The timefings
may be extended only at the discretion of Axis Bank L.

15, Theunsuccassiul bidders may collect the EMD amount which will be retusnad without interest o them in due
course of ime after conclusion of the process,

. Inany event of delay whatsoaver of any sorf due Lo any action of the Bidder, any third Party (including but nol
limited to the suspended management / promoter § related parbes of Blue Bird Limied), or any order of the
courtsfiribunalforum eic., Axis Bank shall not b liable to refund the Bid amount { EMD ¢ any upfront amaount
orpayment of any interest / claim / damages whatsoever m naiure

17, Axis Bank Lid. reserves the right to modify, alter the lerms and conditions of 5ale and also reservas it righ to

reject any or all the bids, withdraw the assets from sale, defer or cancel the sale, in tofality at any stage,
without assigning any reason whatsoever, ifin the view of Axis Bank Lid., the procass is not viable or it would
prejudicially affect the interest of Axis Bank Ltd. owng fo any reason. All decisions of Axis Bank Ltd. in regard
o the sale process shall be final and conclusive. Mo claim for compensation on account of rejection of bids
and! or rescinding’ cancellation of sale process shall be enterained

18, The assignmant of debt is subject to approval of the competent authonty of Axis Bank Lid. Axis Bank Ltd. also

resenves the right to reject any offer withcut 2ssigning any reasons thereto,

The highest bidder, on being accepted! canfirmed as the successful bidder by the competent authorty of Axis

Bank Ltd., would have 1o pay the entire purchase consideration and also execute the aszignmend agreement

within Ihe time period specified m the cormmunication of acceptance! confirmation givien by Axis Bank Lid,

. The successiul bidder "Assignea”) shall be solely and absolutely responsible for completion of all statutory,

requlatary and other compliance and all costs and expenses lowards slamp duly and registration changes

towrards fransfer! assignment of assets shall be bome by the Assignes.

Sdi-
Authorized Signatory

MULUND CAMP BRANCH : Shop Mo. 1, R Square Ground fiooe,
LBS Marg. Mulund (West), Mumbai, Maharashira-200 080

PHYSICAL POSSESSION NOTICE [SECTION 141111

{For Immovable Property)
WHEREAS : The undersigned bsing the Awthorised Officer of tha Canara Bank

under Securitisation Ard Reconsiruction of Financial Assets and Enforcement of
Security Inferest Act, 2002 (Act 54 of 2002} (hereinafter referred to as “the Act™)
and n exercsse of powers conferred under Section 13 (12) read with Rule 3 of
the Security Interest (Enforcement) Rules 2002, isswed 8 Demand Motice dated
16.01.2023 caling upon the barrawer Srl. Dandel David Koonammav (o repay
the amaount mentionad in the nobce, being 7 19,02,383.86 (plus interest till date)
i. & (RS, Nineteen Lakhs Two Thousand Three Hundred and Eighty Three and
Eighty Six Paise Plus interest till date {in words)) within 60 days from the data
of receipl of the said notice,
The bormower hawving failed to repay the amount, notice is hersby given o the
Borrower and the publss m general thal the undersigned has taken possession of
the propery described herein below in exercise of powers conferred on him [ her
under secton 14 (1) of the said Act, read with Ruke 8 & 9 of the said Aule on this
06" day of Decembar of the Year 2023
The borroser in paricwlar and the public in general are horeby cautionad nol to
degl with the properly and any d=alings with the property will be subject o the
charge of Canara Bank for an amaunt of < 19,02, 383.88 and ntarest tharean
The bosrower's attention 18 imvited to the provisions of Section 13 (&) of the Act, in
raspec! of e available, io redeam the secured assets.

Description af the Immovable Property
All that part and parcel of the proparty Flat bearing address Flat Mo, 27 on 4" Floor
A Wing Dahiwall Tarte Meed, Karat-410 204, Sy, Mo, 1070, 1071, 1072, 1077, 1073,
1074, 1075, 1076, 1078, 1079, 1080 of Village : Dahiwali Tarfe Meed Taluka : Karjat
within the registration Sulb District Raigad and District Raigad. *Bounded = + On
the Morth by : Aadhe Heights; = On the South by : Aoad; + On the East by : Open

Space; *0n the West by : ‘B’ Wing

Sd-

Date :06.12.2023 Autharised Officer

Place: Karjal Can Bani
drere] das Canara Bank@

MULUND CAMP BRANCH : Shop MNo. 1, R Square Ground floor,
LBS Marg, Mulund (West), Mumbai, Maharashtra-400 080

POSSESSION NOTICE [SECTION 131411

(For Immovable Property)

WHEREAS : The undersigned being the Awuthorised Officer of the Canara Bank
under Securitisation And Reconstruction of Financial Assels and Enforcemant of
Security Interesy Act, 2002 {Act 54 of 2008 (hereinafler refermed to as “the Act")
and in axercie of powers conferrad under Saction 13 (12} read wilth Rule 3 of
the Secuwrity Interest (Enforcemeant) Rules 2002, Bsued a Demand MNofice dated
03.06.2023 calling wpon the borrower S Ajay Kumar Pravin lal Shah to rapay the
amaount mentioned in the notice, baing ¥ 40,21,261/- (Rs. Forty Lakhs Twenty One
Thousand Two Hundred Two Sixty One Only) (Plus interest till date) within &0
days from the date of receipt of the sald notice,
The barrower having failed to repay the amound, notice is hereby given o the
Dorrower and the pubdsc i general thal the undersigned has taken mmnlnn ol
the property described herain below in exercise of powers conferred on him [/ her
uncler section 13 (4) of the said Act, read with Rule 8 & 9 of the said Rule on this
4™ day of December of the Year 2023,
The borrower in particular and the public in general are hereby cautioned
not to deal with the property and any deafings with the propsarty will b2 subject
o the charge of Canara Bank for an amount of $ 40,21,261/- and inferest
thereon.
The bosowesr's attention 15 imated Lo the provisions of Section 13 (8] of the Act, in
resperct of ime available, to redsem the secured assets.

Description of the Immovable Property
All that part and parced of the property Flat bearing addrass Flat Mo, 1304 C Wing
Omate Galasy phase-ll of Village Jucharndra Maigaon Situated at Old Survey
Mo, 20830 and Mew Survey Mo. 352, Hissa Mo. 3, Juchandra Road, Mumbai
Manarashira-401 208, Village | Juchandra, Taluka | Vasai wilhin the Begistration
Sub-Cistrict Palghar. * Bounded : *0n the Morth by : Road; *0n the South by

: Aoad; =0n the East by : Open Space; =0n the Waest by B Wing

Sd/-
Date - 04122023 Authansed Oficer
Place: Mumbai Canara Bank

FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF

Madhusudan Enterprises Private Limited
11 NAME OF CORPORATEPERSON Madhusudan Enterprises Private Limiteg

2| DATE OF INCORPORATION OF 05/04/2002
CORPORATEPERSON

3] AUTHORITY UNDER WHICH CORPORATE
PERSON IS INCORPORATED/REGISTERED

Registrar of Companies, Mumbai

4| CORPORATE IDENTITY NUMBER / LIMITED LIABILITY U51909MH2002PTC135436
IDENTITY NUMBER OF CORPORATE PERSON

5 ADDRESS OF THE REGISTERED OFFICE AND First Floor, Parasrampuria Apt7 Gen

PRINCIPAL OFFICE (IFANY) OF CORPORATE PERSON A K Vaidya Marg, Near Petrol Pump
Gokuldham, Goregaon (East) Mumbai MH
400063 IN

6/ LIQUIDATION COMMENCEMENT
DATE OF CORPORATE PERSON

6th December, 2023

7| NAME, ADDRESS, EMAIL ADDRESS, Name: SudhaP.Navandar
TELEPHONE NUMBER AND Address: D-519/520, Neelkanth Business
THE REGISTRATION NUMBER Park, Nathani Road, Vidhyavihar
OF THE LIQUIDATOR West,Mumbai - 400 086
EMAIL: sudha@prnco.in

Telephone: 9324351841
Regn No.: IBBI/IPA-001/IP-P00451/2017
18/10794

8. LAST DATE OF SUBMISSION OF CLAIMS| 4th January, 2024

Notice is hereby given that the Madhusudan Enterprises Private Limited hag
commenced voluntary liquidation on 06/12/2023.

The stakeholders of Madhusudan Enterprises Private Limited are hereby called upon
to submit a proof of their claims, on or before 04/01/2024 to the liquidator at the
address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All othe
stakeholders may submit the proof of claims by in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date : 7th December, 2023 (Sudha P. Navanggs
Place : Mumbai Liquidator

SHIV NIKETAN & MAYANI MANOR CLASSIFIED CENTRES IN MUMBAI
PREMISES CO-OPERATIVE SOCIETY LTD. Soyjeeas ication

HFQH.ND.EUWHSEHEEE of 1948 Phone : 40024682/ 40792205.
dt.1%th Fl,[:-ril 1968 ]S‘/.I;;;;Advtg.
MﬂTltE Phone: 23415111

Taj Publicity Services,
Byculla (W),

Phone : 2305 4894.
Mobile : 9892011371.

Shri. GHELABHAI JEKISONDAS RUWALA,
deceased member of Shiv Niketan & Mayani
Manor Premises Co-op. Soc. Led., M. V. Road,
Andheri East, Mumbai - 400069, having Flat
No. 10 in the building of the Society, and
holding Share Certificate no. 10, bearing
distinctive numbers from 46 to 50 (both
inclusive), died in the year 1981

Yugarambha Advertising,
Girgaon,

Phone : 2386 8065.
Mobile : 9869074144.

Aaryan Publicity
Dadar (E),

Phone: 022-65881876
Mobile: 9320111876

B. Y. Padhye Publicity Services,

He nominated (1) 5mt. NIRU JAGDISH Dadar (W),  ozat)
RUWALA (died in year 1997) & (2) Shri. 2422 0445,
JAGDESH ISHVARLAL RUMWALA DATEY Advertising,

Datey Bhavan, Dadar (W)
Mobole : 8452846979/ 9930949817

Shri. JAGDISH ISHVARLAL RUWALA, has
reported to Society to transfer the Share
Certificate in his name,

The Society hereby invites claims and or
objections from the public in general and/ or
persans having interest in the aforesaid Share
Certificate, to the TRANSFER OF SHARE
CERTIFICATE, within a period of 15 days fram
the publication of this Motice, with copies of
such documents and other proofs in support

Hook Advertainment
Dadar
Mobile : 8691800888

Central Advertising Agency,
Mahim (W),
Phone : 24468656 | 24465555

Charudatta Advertising,
Mahim (W),
Phone : 24221461

Jay Publicity,
Dadar (E),
Phone : 24124640

of his/her/their daims/ objections for transher Fallavi Advig.

of share certificate to the said nominee. If no Nobide! 9859109765

dalm‘;'ll ‘}t:I.IElm":IrIi drg {E(EWE{! wIThI n the Shree Swami Samarth Advertising,
Dadar (W),

period prescribed above, the Society shall be
free to deal with the issuance of duplicate
share certificate in favour of the said nomines
in such manner as provided under laws. The
claims/ objections, if any, received by the
Society for issuance of duplicate share
certificate, the same shall be dealt with the

manner as provided by the laws.
For & On behalf of Shiv Niketan & Mayani
Manor Premises Co-0p. Soc, Ltd.,

Phone : 24440631
Mobile : 9869131962

Stylus Arts,
Dadar (W),
Phone : 24304897

Time Advertising,
Matunga (W),
Phone : 2446 6191

Vijaya Agencies,
Dadar (W),

Phone : 2422 5672.
Mobile : 9920640689

Media Junction,

5 d I'I Matunga (W),
& Phon.e: 022-66393184/ 022-66332340
Eh-ﬂlr”lﬂﬂ & SEU'E'HH' Mobile: 9820295353/ 9821656198

Achievers Media
Bandra (W.),
Phone : 22691584

Face: Andheri {E), Mumbai.
Date: 08.12.2023




	Form G Shri Tradco
	08_Dec_2023_Mumbai_Navakal
	Mumbai-December-08--2023-page-18

